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• -4 K W^n'ble Mr. I.K. Rasgotra, Member(A))(Delivered by Hon bie nr.

TMs application h,. b.en filed by Shr. Moh.ndar Kuean
alon, Hitn.fifty otben MobUe Bootin. Clenbs <MBCs) unden Section
19 of the Administrative Tribunals Act, 1985. Before we
into ttfc case, HO feel it prop- and iopenative to delineate tbe
Historical perspective in Hbicb tbe present application and, rest
of batcb of applications .are belnB considered. Tbe applicants
Here appointed as MBCs on the Northern Railway on various dates
from the year 1985 onwards on temporary and hourly fate
payment per day. They bad worhed for varying periods when their
servicis were •sought to be terminated by a telegram dated
15.1^1906 % ftnnexure >-I (page 31 of the paper hook) 'o the
effect that:

.•all Mobile Booking Clerks working at yours should he
discharged forthwith as desired by the Board." /

" . -

V

TV, •
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Ch.n.„9lns „ ,,1.9.1 .nd .rbltr.ry,
an application No. n7a/e6 andac Soction 19 of the flOoiniitcativ.'
TciOuna,i^^flo^, ,.ye5 («ppUcantS No. 1 to 43 of the
pneeent 6« 990/98 .ece alefep^hty to Ofl 1174;80 ai.p,. ^he
Tribunariy3oi>'Tifta,ci„roraW datft,.;?4. 12.1990 stayed the opecatibh
cf the S5ic! dlscha^•'Qe of^det'' tho rhco^-wa--ye oraer. The petitioners in that application

had prayed that:-

They are entitled for regularisation of their service
a,.d absofpoion against regular vacancies in terms of Ministry of
Railways circular No. E(N(^-III/T7/RCI/80 dated 21st April, 1962
wMch envisages that "those volunteers/MBCs who have been engaged
cn the various Railways on certain rates, per nour, per day may
be considered by you for absorption against regular vacancies
provided that they have the minimum qualifications required for
..ire^t fi-wruits and have put in a minimum of three* years service
as Volunteers/MBCs. The said circular further provides that:-

(i) "Screening for their absorption should be done by '

, 5 Committee" of Officers including the Chai rman oh" •"

a^ MembcP of the Railway Service Commission '

•» h-b . concerned". ' - -qur

c,c-55,,4 Of employing MBCs was conceived in pursuance
f-ecommendations of the Railway Convention Committee 1971

in their third report on commercial and allied mattery, Anne^ure

P-4 (pages 37-40 of the paper book)'. The relevant extract ^of the

scheme is reproduced hereunders-
••i' bluone ...V

committee • appreciate the idea of

requisitioning the services of volunteers from



4.

amongst students sons/daughters and dependents of

railway employees as mobile booking clerks to

work outside their college hours on payment of

' ^ .some honorarium during peak season or short rush

periods. Such an arrangement would not only help

the .low paid railway employees to supplement

their income but also generate among the students

an urge to lend a helping hand to the railway

, ; Admin i st rat i on in eradicating ticketless travel,

vy .-tThe Comm would, therefore, like the Ministry

liS- ' -of Railways to take active steps to extend this

.. . syste.m whereever it may be warranted. At the

4 T ' samc j. itne c a;-^e will l"iavg to be tai en to see that

iV;. i vested , intet-est do not develop end that the

objective of curbing the incidence of ticketless

r; travel is efficiently sub-served with due regard

. tc the need for effecting economy in all areas

'• of Railway operation.," (Emphasis supplied)

The Railway Board accepted the above recommendation and

directed the Railways vide circular No. 70-TGI/106/68 dated

17.10.1970 tc develop a scheme for employment of volunteers from

amongst the student, sons/daughters and dependents of Railway

employees during the period for peak rush hours on the pattern

Obtaining on some ,raiIways, in consultation with their respective

FA 8{ CADs. The scheme was later decided to be discontinued on

14.8.1981. However on reco.nsideration of the matter at the

instance of National Federation of Indian Railwaymen, the Railway-

, / \
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. Foe-d .toaK, s vide their circular. letter Nc,

E(NG>II/p4/RC-3/e da/.ed 21.4.1932 to absorb these MBCs against
regular v^ancies .subject to the conditions referred to therein.
The Railway Board on ^.further representation by the same labour

feddivftiop,^^ .^sked the^. Railways ; vide- their circular No.

^ '̂̂ .^yo;/S4/.RC3/B..dat 1985, that Volunteers/MBCs engaged

V?f ^ and .who have since completed three years
considered for regular absorption against regular

vacant cn .t!7e,same terms and conditions as stipulated in the

circular , . .dated , 21.4,3 982 . except that to be eligible for

vscreaning,.a candidate should inter alia be within the prescribed

age . after taking into account : the total period of

engsoefnent .es yolunteer/MBCs. In actual practice the scheme was

not discontinued w.e.f. 14.8.1981 but continued thereafter with

impiic. t. or. explicit approval of the competent authority. This is

apparent^ from the fact that in spite of the cut off date being

14.8. 19Si a. large number of MBCs were engaged in or af-ter 19B4.

These MBCs thus, becamfe ineligble to take the benefit of the

aforesaid pcovision for absorption against regular vacancies. The

Central Administrative- Tribunal considering all the relevant

-'"facts aIlDi'>:ed the pet i t ion. f i I ed by the petitioners in OA 1174/86

and fixed the cut off date as 17.11.1986 dn lieu of 14.S.1981.

In its^judgement the Tribunal observed:

^ y i:h^. Rai lway Board, had introduced • a ufecheme of •

regulard^lJ.lpn i.r .,respect of the ,Volunteers/Mobi le Booking Clerks

and Ijhe scheme,had in effect continued till 17th November, 19B6

with,,t.b.e t a c it. approval, express or implied, of the Railway Board

when they came out with alternative measures for coping with rush



of pa.s.naa.-'. du.ins r,«l. <«ea.on, restricting the of the
re,ularieetxpn echeee to, those «ho «ere employed prior to

the so called cut off date When the decision tor
di.scontinMih9.,the scheoe ,ees tahen. but ectuaily not ioplemented, ^
eould be Cleariy ,diecrioinatory, arbitrary and violative of ^^
Article 14 of the Constitution. All volunteers/oobile booking
clerks «ho uere engaged on or before 17.11.1986 would be entitled
to regularisation of their services on completion of three years
of service subject to fulfilment of other conditions as spelt out
in circular No., E (NGJ ni-77/RCI/BO, dated 21.4.1982 and E <NG)

, . >-1/-, A 1DQ=; i <=;d5uecj bv th6 flinistpy ofII/84./RC3/8,r. -.dated 20.4.198u issubq uy^

RsiIways."*

5. The respondents, (the Railways) preferred an SLP against

the judgement of the Tribunal %n OA No. *1174/86 dated 28.8.1987
in the Supreme Court challenging the said order, which was

registered as SLP(C)No.14618/87 between Secretary, Ministry of
Railways and others, petitioners, Vs. Ms. Neera Mehta and Others,

respondents. The Hon'ble Supreme Court passed the following

order -in the said SLP on 18.3. 1988:

"We see no merit in the petition. But after hearing

both the sides we would clarify that for the sake, of

removing doubts the date 17.11.1936 as accepted by the,

Tribunal shall be the cut off date but those who i,have,

qualified by putting three years service by 31.3.1987

are entitied to the benef it of the order". ^CEmphasis

supplied)

•. •n.

*ATR 1989 (DSC 380 Ms. Neera Mehta ?< Others Vs. UDI S< Others. 7 / -

r • • ' • ' I ' :

8
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Apprehending that their services will be terminated the

aplicants filed Civil Miscellaneous Petition no. 10296/8B seeking

directions/clarification of the orders passed by the Hon'ble
\ if. 3 j C;!!: ,, •• . t .i , '

Supreme Court on IB.3.1988. After hearing the matter the Hon'ble

Supreme Court passed the following orders in the CMP 10296/38 of
i-f: -ii.jOd 9.:. • nu Lc '• . .. ^

9.5.1988:
i J f .? fIS Bd ~ :

"It is open to the petitioners to lay their claim in an

independent petition if they so choose."

6.

r.uo

After the above orders were passed by the Hon'ble
•i,-i

Supreme Court, the respondents vide Divisional Railway Manager,

Northern' Railways letter No. CIID/34-CN-MT/Insp/84 dated

.'•12.5.1988 decided that;

. "the; Mobile Booking, Clerks who were engaged prior to

17.11.1986 and who have not completed three years service (to be

"counted in days, i-e. 1095 days.of actual working days upto

31.3.1987, .w repeat 31.3.19871;, ,their further engagement should be

stopped forthwith."

As a result the servipes of those Volunteers/Mobile

"^Booking Clerks who were engaged prior to 17.11.1986 and who had
nib-tr: completed the requisite service of three years upto 31.3.1987

wers either proposed to. be dispensed with or actually terminated

vide DRM, Northern Railway's letter No. CIID/34-CN-MT/Insp dated

12.5,.J.988.i ..

- fci-TThe present application No., , 896/88, was , filed on

16.5.1988 under Section 19 of the Administrative Tribunals Act, j

19S^"Tand the:'appli cants prayed for directions to the respondents,,
to regularise their service after completion of three years' j



y v;,.

scrvic-f as per the judge,nen t cf the Tribunal dated 28.B.19B7 in

). 1174/86 and to restrain them from implementing their
and 12.5.1988. contemplating

OA No.

orders dated . 5.5.1988

termination/terminating their services,^ The said OA 896/88,,
however, was dismissed irr^ 1imine by the Tribunal on 17.5. 1988,. x̂.

An SLPfC) 7830/88 along with several other writ petitions was diV-

thereafter filed by the applicants in the Hon'ble Supreme Court

which culminated in the Hon^ble Court's recalling their order

dated 30th September, 1988 to the effect that:

recal 1 our order dated 18.3. 1988 and direct the said

, - SLP te be listed on 5.10.1988 for preliminary' hearing ^

along with connected writ petitions."' (emphasis

. supplied) • ;

The matter was finally heard on 20.2.1989 when their

Lordships of the Hon'ble Supreme Court passed the fallowing
• ro /

order;

"The Tribunal disposed of the claim by referring to the

directions of this Court dated ISth of March, 1988 in

Special Leave Petition No. 14618/87. In the meantime

the order dated 18th March, 198B, has been recalled and

the Special Leave Petition is yet to be heard. Irj, the

c i rcumstances the i mnuqned order of the Tribunal dated
--'•t /-:

•t .-i

17.5.1983,is vacated and the matter shal1 stand restored

before the Tribunal for disposal in .accordance with
„ • • " . id' - '

law". (Emphasis supplied) , . , i.
•i'

'4/

7. "'The matter was thereafter brought up before the Tribunal"

through Misc. petition No. 516/89 on 10.5.1989 when OA 896/88 was

• •! iKv-;

•r

10
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-V'f -'K-'
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•restored to its position. By way of interim orde- the Tribunal

directed th^ respondents that the applicants who are engaged
p. ior to 17.11.1986 and whose services had been terminated w.e.f

12.5.1988 "be restored "ic the position as it was prior to

1/.5. 1988 and that this wo'uld be subject to the final decision in

the OA, One month's time was given to the respondents to comply
.... ••-r-v • .

with its order.

' .C O'-J- . • C • • • . • , ' ,

applicants in DA. No., 896/Ba have pleaded that the

Hon'ble Supreme £;;ourt while accepting 17.11.1986 as cut off date

^ntend.ed, to enlarge: the benefit conferred by the Tribunal to all

those who h^d been engaged prior to 31.3.1987. It has been urged

that the Hon'ble Supreme Court's order was not restrictive but

evteneive. The respondents however have chosen to interpret 'the

order of the Hon'ble Supreme Court of 18.3.1988 in a prejudicial

mannef' with a view to terminating the services of the petitioners

and to deny the benefit of regularisation. It is further averred

that the Supreme Court has nowhere directed the respondents to

dispense with the services of the petitioners who have not
/

completed three years of service as'on 31.3*1987.

, The respondents in their written statement have

submitted'''that the appficants No. "44-51 in DA 896/88 were never

party in Neera Hehta's case viz. DA No.1174/86. They

cannot,therefor^, take the behefit of the judgement of the

Tribunal dated 28.8.87. The applicants No.15 and 27 were not

disengaged , . in Jberms. pf .drdere dated 12.5, 198B and that they are

continy;,ng.,to work-as, they had.completed three years.. (1095 days)

. • ' • 11 .I



of service as MBCs. It has been urged by the respondents that ,

the Supreme Court had modified the orders of the Tribunal dated

28.8.1987 vide their judgement dated IB.3.1988 to the extent that

only those persons would be entitled to regularisation who have

put in three years of service by 31.3.1987 and who had been

engaged prior to the cut off date of 17.11.1986. The railway

respondents accordingly took steps to disengage those MBCs who

had not completed three years of service upto 31.3.1987, even

when they were engaged prior to 17.11.1986. Consequent to the
i /

interim orders of the Tribunal dated 10.5.1989 all the

petitioners were however put back on duty. It is also contended ♦

that petitioners at SNo. 1 - 43 who were party in Neera. Mehta

Vs. UOI case, OA No.1174/86 were in any case taken back on duty

after the Hon'ble Supreme Court had recalled its orders dated

.18, 1988. The petition, therefore, was infructuous. The

petitioners at serial Nos. 44-^51 were not entitled to these

benefits as they were not party in Neera Mehta Vs. UOI, OA

,.,f^o, 1174/66. They , should, therefore, set up their claim

; independently, if they are aggrieved. It has been further stated

\ petitioner at S.No. 46 had left the job on his own accord on

though he was. engaged on 16.3.1985. The petitioners

5.Nos. 47,48, and 49 were disengaged on 13.5.1988, the petitioner

No. 51 on 14.5.1988, the petitioner No.50 on 6.7.1985, after

jihavi-ng worked rpnly about three months.

IG. ; T In- their rejoinder the applicants have averred that the

Pf'9'~®®dinQs,. in -OA No. 1174/86 and OA 896/88 are separate and

• '^1.1 V/-.:



11. The points of law and fact raised in OA No. 896/88, are

Qenerelly the same or simllar^ which have been covered in the

Tribunal's judgement dated 28.8.1987 in OA No.1174/86. In this

particualr OA No. 896/88 the applicants have by way of relief

prayed for regularisation of their service after completion of

three years' of service from the date of engagement which is on

or before 37.11.1986, as per the Tribunal's orders dated

28.8.1987 passed in OA No. 1174/86. The additional prayer is

that the^operation of the order dated 5/12.5.1988,contemplating

termination of services of the MBCs, who were engaged prior to

17.11.1986 and have not completed three years' of service, be

stayed, _ *

- The second group of OAs viz. OA Nos. ^3/90; iol9/89 and

1334/89 are those^where the services were terminated cdnsequent

to the Supreme Court's -orders .dated"18.3.1988. They were also

employed prio^- to 17. 11.1986. The relief prayed for in these OAs

arc similar to the reliefs in OA No.896/88 and others except that

the -additional relief prayed for is reinstatement with backwages

for the period from the date of termination to the date of

;reinstatement. ^ - ' r

The third group comprises; OA No. 1481/89; 181o/S9;

1676/89; 1397/09; 1908/89; 1677/89; 1379/89; 1377/89; 1693/89;

' 1490/89; 1402/89; 1489/89; 1383/99; 1499/89;

Ki^2/B9' shid 20S6/S9i • The services of the petitioners in these
OAs were terminated in accordance with the Railway Board s Ordfer



i' •

Mo. E<NG)II/86/RC3/87 dated 17.11.1986, according to which the

scheme of employing MBCs was finally discontinued.

In DA No. b05/88 and OA No. 1677/87, the applicants were

engaged in 1981 and 1984 in different spells. They have prayed

fpr their reengagement as they were engaged prior to 17.11.1986..

Since no written replies to both the OAs have been filed, it is

not possible for us to divine the reason for their disengagement,

e;;cept that varying instructions issued from time to time

for engagement/disengagement of MBCs, might have led to v

their disengagement.

The common stream in all the above OAs is that all the

petitioners were employed prior to 17.11.1986. They were
disengaged on various dates either in accordance with the order
d.teci 17.11.1786 issued by the Railway Board, discontinuing the
scheme of employment of MBCs finally or in terms of orders dated
12.5.I9SS consequent to the Hon'ble Supreme Court's ordir dated
18.3.1788. The main reliefs claimed in various OAs are generally .

^identicai, i.e.
• r u c: :.V : v :;, :'7;,'• ••••• ' . •' • " •••

regularisation of service after completit-ion of
three years of engagement in terms of Tribunal's
order dated 28.8.1987 in OA No. 1174/86;

J I jT ^ I'
• v;",.... •••;

. i-ii j

b)

'A-

C)

conferring of temporary status after completion
of four months of service: and '

payment of wages for the period when the servicesiv
of some .MBCs we ne disengaged in May,

1988-

consequent to Hon'ble Supreme Court
ord«

•A

14

1^^ ^
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K. •' sv Ti i

18.0.I9B8 upto .the date of reengagement,
fcllawing the recal1 of their Lordshlp'E order

" dated 18.3.iVes. - • — • -

In view of the above uib ^ , •
, ' with all the above

OAfe tHrouQ '̂'this common judgement.
r ':T •.? ieqij

, .i!:-' ; I : position in this- case has already been
clearly ift put the judgement of the Tribunal dated 28.8.1987,

.was ^Observed that

l^hl.e the applicants might have no legal right as such

1*1 terms of their employment for regularisation on

absorption against regular vacancies, we see no reason

why they should be denied this benefit if others

similatly placed who were engaged prior to 14-8.1981

have beer. absorbed subject to fulfilment of the

requisite quaj. if ication and length of service".

Having regard to the above the Tribunal fixed the cut

off date as 17.11.86 i.e. the date on which the scheme of

employment of MBCs' was finally discontinued and allowed the

benefit of regularisation to all those who had been engaged prior

to 11.1986. It is, therefore, unambiguously clear that all

those MBts who were engaged at certain rate of honorarium per

hour, per' irfay shall be entitled to regularisation on absorption

agaihit'^V-eguIar 'posts on completion of three years service and
subjeci tr fulfilment of other conditions as laid down in the

Railway "Bd^rd's letter of 21.4.1982 and 20.4.1985.
' VI vl

o ,s b'-iuc -•

15

|.>

•
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ri

u . ♦-h-.refot'e QO into- the details ofrespondents should

^ • H;=to of engagement, date of
+ht case of applic '̂̂ f^ -the ;jcase ^tc and regularise the

.pment and i^ate of reengagement et •disengagement an ^rior to 17.11.1986
,p.vice- cf .11 - '

' • " ,.t •' Jear. service fro.,the date of ensaaehent.after ^they complete - ;• ^ ^ ,
4n<-ri "1095 actual working pays

The translation of 3 .y.ea.-s lhto lOfo acsu ^ . .:
»teted-in order dated «.5.198B> is an afterthought.and cahhOt be
lustained as ih the oase of casual labour;Ohly^2a0 ,days .. bays
„eet) are recKoned to constitute a yeah for P-^hPO" °

w rtrt 365 days. The condition laid' down inregula-'isation and not s>6wi oays
RailV^ay Bcard's^letter dated 21.4.1932 is 3years ar^ not 1095
actual working days. The applicants shall therefore be a.lowe

.^the'jrenefit of Sundays and gazetted holidays when reckoning the
period of 3 years for ,the purpose of regularisation.

is. r The secohP point urged before us by the learned counsel
-for-the.applicants IS that the order of the Han'ble Supreoe Court
^dated' 10.3.19B8 had been prejudicially interpreted by the
respondents in detrioent to the interests of the appplicant.
The 'Won'ble Supreme Court had disposed of the SLP (C) 14618/87.
ifsith" the order that

i~a "We see no merit in the petition- . a . . -

accordingly prayed that the respondents

should make payment of the full wages due to such MBCs as viere
disengaged from the date they were disengaged vide respondents-
order , dated 12.5.198a to the date they were taken back on du^y
consequent upon the Supreme Court's prders dated^ 30.9. 1J?88
jmgcalling its order cated 18.-••1988. iv?: ••'.5/

4 16 •

lU

i.
r ; . •

\



That the Hc^n ble Supreme Court did not find any merit in

the SLF (C) i46ie/87 while disposing of the said SLP(C)

constitutes valid evidence in support of the case of the

applicants. Later, when" the problems arising from the order of

Hon'ble Court and confronting the MBCs were placed before the

Hon'ble Supreme Court"through SLP <C) 7830/88 and other writ
S- - y 'i: - -y, ^ J
petitions. The Hon'ble Court recalled its order dated 18.3.1988

and has allowed its decision to be moulded in accordance with the

justice of the case.

•• •y-ob

The question, therefore, before us is whether in the

f circumstances obtaining, it was fair and just on the part of the

respondents to contemplate termination/terminate the services of

the applicants keeping in view the attending circumstances and

development of the case of the MBCsl The decision taken to

terminate the services, to say the least, was an attempt to raft

against the current of justice and fairplay. Admittedly, the

•Supreme Cpurt, while recalling its order dated 16.3.198S did not

define the extent and scope of the retroactivity of its decision.

But .even if one was to go by the dictionary meaning of the word

•'recall', such as "cancel lino order". "signal to ship etc. , to

return to base" etc.. it means that status quo ante has been

restored,. The word .'recall ' does not merely mean resummon.

a,,(|!lijl l!a ysn i Shoraj Singh -• .1,911 ALJ 707).

In the totality of the circumstances the consideration

for dispensing with the services of the MBCs does not appear to

be endowed with any merit. The denial of livelihood to the MBCs

who come generally from the low paid section of the railway

• • V .y
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emplo>'ee& would have caused them avoidable hardship. In the

xhte^st of justice and fair play, we are therefore of the view

that fulI'wages^should be paid to such MBCs as were disengaged

for the period from the date of termination till the date they

were reengaged, i.e. between 5/12.5.l^SS and till the date of

reengagement after 30.9.1988, at the rates which were applicable

to them before their services were disengaged.

14. " . ' In accordance with Rule 2318 of the India?! Railway

Establishment Manual,' casual labourers are given temporary status V"

after working for 4 months (authorised absence and discontinuance

of work for want of productive work will not constitute a break).

Accordingly the MBCs should also be conferred temporary status

after they have wOrked for four months (authorised absence and

discontinuance of work will not constitute a break).

In view of the above discussion, we order and direct

that he'spdhdents shall:

' V ' regularise the Mobile Booking'Clerks who were

•, ^ .v., engaged prior to 17.11.1986 by absorption against

regular vacancies on completion of three years

service and not 1095 actual workino days,

(emphasis supplied)

•his will be however, -subject to the fulfilment

of other conditions as provided in the Railway

Board's ietter/dated 21.4.1932 and 20.4. 1985. ^

s -i- ^

'

ii) confer temporary status with all attending
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>
on the applicants after they have

fnonths, service as Mobile Booking

•vT: - ^ accordance with the terms of their

i^rThe period of four months shall be

. Of number of hours put in on

/4t?r '^ay, having regard to the fact

; - ed'f Ifee s^ervices of the Mobile Booking clerks •

;•. Qfd»n.ft:5";'3v, '^®'^®^,_ayaliable for full day.

i i i)

;': -"f .••

V •

'"t,3 r r •

make payment of back wages from the date of

termination of service in accordance with orders
dated 5/12.5.1988^ti11 the date they were taken
back on duty consequent to the recall of the

Hon ble Supreme Court's order dated 18.3.1988 at

the same rates at which they were employed prior

to the date of termination of the services. This

will be applicable only to those Mobile Booking

Clerks whose services were disengaged and

reengaged in consequence of Hon'ble Supreme

Court's orders dated 18.3.1908 and recall of the

said order vide Hon'ble Court's order -dated

30.9.

.--.'i. C • • -
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l this case we would observe that the
respondents had earlier introduced a scheme , for appointing
volunteer^ on muster r-ole of a fixed rate of Rs. 8/- per day on

the Eastern Railway^ This case came up for adjudication before
At Samir Kumar Mukherjee Vs.

• 3
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'•; „rt Dtbe.-». (flTF l''96t2)CftT-7) .
, Eastern Rs.l»iay and othe sEene.-^i^s ..ovi.<=tQe , „hiprtives «s the

. aX=o introduced with the sate obiecThat schenr was a tXcketl.ss travel
, hteblle Booting Clerks, vit. curbing

C c traffic in the eost economical
r- cle&rinc seasonal rush oi tra

of low paid railway employees
H fo supplement the income of low pamanner and to PP stuaent

... the volunteers from amongst the
^,ll„ay convention

sons/daughters of railway employee .sons oacg launchinp of such a scheme
committee, 1971 while considering „re wiU have tohad cautioned the respondents by Observing t

he taken to see that ..vested interests do not develop. "9,he taten to , r.re to avoid

feel that the respondents did npt tale adeduaie
it-ciH ir civino preferential

hudh a Situation which eventually resulted in gi . P
• , f a particular section of the society m findingtrea-.-mert o enuaUty of opportunity in

r. +-h»=. Dt-ovi sion of equal it:> cut-uemployment, ignor Q -a nf fhe
A on^hrined in Article i6 of thematters of public employment eno , . 'urn th-,t aspect

constitution. We do not however propose to deal hi
„f the matter as the decision of this tribunal in Weera et^
„se and similar matters have become final after

r , has dismissed the Special Leave Petition filadSupreme Court has dismx-^e the .
, ^ We trust that the experience gained ^-the Union of Indio. we rru ...tur-g

•«. hu the respondents ih future.
- two schemes will, be kept in view by the .e p

• There shall be no orders as .to the costs. ^

F^asy

Member'
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